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(b) " 10, whether the State Government has sent 
any repre.entatlon to .et up a high court bench In 
Kolhapur; and 

(c) I ao, the decision of the Union Government in 
regard to .etting up of High Court bench al Kolhapur? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AF):AIRS AND MINISTER OF SURFACE TRANSPORT 
(OR. M. THAMBI DURAl) : (a) to (c) No propo.al has 
been r8Cetvad from the Government of Mallarashtra, in 
consunatlon with the Chief Justice 01 the Bombay High 
Court, In term. of Section 51 (2) of the States 
Reorganlaatlon Act. 1ese, for utabllahlng a permanent 
Bench of the Bombay High Court at Koihapur. A. such, 
no action ha. been taken by the Central Governmenl in 
this regard. 

FINing up of Vaclncle. In indian In.tltute of 
lIa •• Communication 

715. SHRI KARIVA MUNDA : Will the Minisler 01 
INFORMATION AND BROADCASTING be plea.ed to 
state: 

(a) whether not even a .lngle vacancy in. Group ·D· 
P'* In the ,.erved category of OBC h .. been filled up 
by the concemad authorities of Indian Institute of Ma .. 
Communication, JNU New Complex, New Delhi .ince 
the very date 01 the ennounced policy of the Govemment 
ca.e of OBCS; 

(b) " 10, the detalla of all .uch vacancies which ar. 
to be filled up through direct recruitment; and 

(c) the action proposed by the concerned euthorltle. 
to fnl up the .ame? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) 
(a) to (c) Out 01 thr.e vacant posta of Group ·D· in 
Indian In.titute of Mus Communication, one po., has 
b •• n r •• erved for OBC and the proce •• of .electlon by 
direct recruitment Is on. 

Collection of Toll Tax on Brldgea 

718. SHRI JANG BAHADUR SINGH PATEL: Will 
the Mlnlater of SURFACE TRANSPORT be pleaaed to 
.tate : 

(a) whether toll lax Is .tlll being charged lrom the 
people on the two bridge. over Ganga river on ShUlrl 
Bridge and the other bMween Tellarganj and Papamau 
In Allah.,ad, U.P; 

(b) " 10, the reaaona thereof and the step. taken to 
.tepa the collection of toll tax; 

(c) the yeara In which the .. bridge. were 
con.truct~ and the coat of the construction of the 
bridges, brldge .. lae; and 

(d) the money colfected toward. the toll tax, 
brldgewl.e? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (OR. DEBENDRA PRADHAN): 
(a) V .. , Sir. 

(b) " h .. been intimated by the Stale Govemment 
of Uttar Prad.h that the cost of the brldg .. h .. not yet 
been recovered. The tol tax shall be .topped after the 
lull recovery of cosl Including interest thereon. 

(c) and (d) . 

Name 01 
the 
Bridge 

Year 01 Co.t 01 Money collected 
con.truc- con.truc- till March, 98 

Sha.'ri 
Bridge 

Papamau 
Bridge 

{Trane/ation J 

tion tlon 

(R •. In lakha) 

1982 1150.70 1604."0 

1988 857."8 696.60 

Telephone Exchange. In U.P. 

7 I 7. SHRIMATI KAMAL RANi WUI Ihe MinlSler 
01 COMMUNICATIONS be pleased to .'a'e. 

(a) whelher Government propose 10 .el up new 
lelephone exchange. In Uttar Prade.h dUring 19Q8-99, 

(b) 1/ 10, Ihe delaila thereof: 

(c) the number 01 old lel~hone exchange. in Ihe 
Slale; 

(d) whelher lelephone .ervice ha. not yet been 
provided in Jahanabad under the Ghatamp1.lr region in 
Uttar Prade.h; 

(e) " '0, the rea.on. therefor, and 

(f) the time by which the Governmenl propo .. to eat 
up a telephone exchange in Jahanabad? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI KABINDRA 
PURKAVASTHA) : (a) V ... Sir 

(b) A lisl is given in the enclo.ed Slatement 

(c) Number of telephone exchange. in the State a. 
on 31., March, '"0 Ie 2015 (TWo thouund Eighty 
Five). 

(d) Telephone .ervlce ha. alr.ady been provided 
in Jahanabad under the Ghatampur region In Uftar 
Prade.h. 

(e) and (f) Ooee not arlae in vlMw 01 (d) above. 


